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Delhi Cantonment Board

2826. Shrj S. M. Banerjee, Will the
Minister of Defence be pleased to
state:

(a) whether there is any provision
in the Cantonment Act that an elect-
ed Vice-President of a Board can be
removed from the office by a majo-
rity of no-confidence vote;

(b) whether any such request for
clarification has been received from
the elected members of Delhj Can-
tonment Board; ang

(¢) if so. the acliop taken thereon?

The Minister of Defence (Shri
Krishna Menon): (a) No, Sir

(b) Yes, Sir.

() The request is under exami-
nation. '

Employees of Nursing Officers’
Messes of Military Hospitals

2827, Shri 8. M, Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that there
are no service conditions for the em-
ployees of nursing officers’ messes
of Military Hospitals;

(by whether they are paid monthly
wages between Rs 40 and 50 per
month and no dearness allowance or
house rent is paid to them;
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(¢} whether it is in acocrdance with
the minimum wages fixed by the
State Government; and

(d) what Government propose to
do for their service conditions?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir. This
is becausc the employees of Nursing
Officers’ Messes are mess scrvants, and
not Government servants, although
they are provided at Government cost.

(b) The wages vary between
Rs 34 to Rs. 56 p.m. and no dearness
allowance or house rent allowance is
paid to them.

(c) The Minimum Wages Act is
not applicable to these employces as
employment in  Nursing Officers’
Messes is not included in the Sche-
dule to the Act.

(d) The guestion of revising the ex-
isting conditions for determining the
wages of Mess servants is under con-
sideration of Government,

Profession Tax from Civilians of
Military Hospital, Delhi Cantonment

2828, Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that pro-
fession tax is being deducleq from the
civilian trade cmployees of Military
Hospital, Delhi Cantonment; and

(b} how Government propose  to
regularise the=e deductions?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir.

(b) Does not arise as the deduc-
tions are made under proper
authority.

Aid to Rajasthan Vidyapeeth

2829. Shri L. M. Singhvi: Will the
Minister of Education be pleased to
state:

(a) whether any financial aid or
grant has been given by Government
of India or any Central body to
Rajasthan Vidyapeeth in Udaipur;





